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@) U wmuREl @1 AfGRUT FHIRIA wxAr RH 39 91 &1 Sooiw @ fF ued @y @1

R YATT T3 SIR] BRd B fobar q8g o, fhay 99 & YH0T U5 bl R0 8T 2T st
WE & 3= Ifafafer & forg wm wwg A 8nfl;

() Usligd uex fassamsil dem W el fagwarsil &1 seae Rers a1 e e & grausi &

ded fasar agdw IR fFHar S gar w;

@) 39 fRfm a1 37 ol a1 g9 ofdvid Y dRiH & dgd el Tfafaferil &1 e efifse
‘hXTT;

(1) WRHR AR WG YRS B FHa—79 IR It & qga fuiRa faf=r faa=fomt so;

@ e famdell B wol, M1 R AHING GRET B I HATITHR AR & o fd™ o

NATET—hrIhal & IR H WRBR Bl 39 fewfdrai <=
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@) offrm &R g7 Fodl @ gvrdl fharaes & forg g Wifdavor iR WReGR gRT ued fasmd
HHS BT EAART fHY S arel 3 TRE & 37T BRI Bl

22. fOvwrs @Y o T SR WU ¥ WA B B TR U famd HRS Y ufk—(1) 39 AR & yrgur @
IR BT TR Ul fama wadt 5 ff ufaflsd =ofad & R 39 &3 & qaia orgva &R SIMaRY 8 ged
fasparetl O Gefod amal § dh-ie!l T IR Aol & oI 319 1T A & Adhd! B,

(2) Su—fram (1) & sfawfa st & wu # wfie fHY SM arel aafdd &1 99 et ik uReelt e 9 faar
ST 3R 398 SRR AT § AegaRl IR fIRvsi ool a7 WRieR IHeRI df &= & oy =il S
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(@) | & IRME |d B T el fAmarsi o g,
(@) S SATDI AR TS HT AM & R H H G HR R AT 7 IR 39D T BN B ARG,

(M 37 Sl 3R aref B AW et Fder HT B TS 8T T 3R 3Hd URA fFA I Jm g1 BN @
NEICREGINECE

@) I & R 3T BT doiipd yed sl @ ars—ar =,
(II) gc$t faspa woT 951 OIR) &= @ Al 3 wifg iR Raem—
(@) | B IRE SN [Thd YA UF SR B & oIy UTa 8¢ SfaeAl & Al (Te—ar);
(@) 9 & IRM FUer T 3Mdedl & gl (Te—aR) iR gaH d—
() VeR & T Al & g
(i) orRfI®HR smaeHr @ g
(iii) wra & oRa fast <ifdd amasAT @ g,
(IIT) ued s yAmor vl & e & AFel—
(@) A & IRM U 3y YA U5 & idds &1 dRaTs drel Al a4,
(@) 9 & IRM FUer T MerT Amal o g;
() dfST & vy uF freled & g
(i) 95 fpy U AMST B G &R FRAR AT & g O
(i) e & sifow fot Sifed A @ <,
(IV) g faspa 99191 951 & cias & g8 B & MAaT—
(@) | & SR e [Ima 7o o & fiefed &1 IG8 &R @ UTad 3MdeHl al Uit @l g,
@) W (@) H 9rd AEA B G H W A b SR FUER T e
(1) e Yg8 o3 ¥ T amdeAl @ g R fasma g T v @1 fR | " R T
(i) 9% &y T AEEl B g RH Aee SR ET |
(M) T @ MR TR B Aeias g8 HR Haeh offdd Arell &1 .
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(@) el & SRME UeT T fama gHT 9F Y88 B & Al DI
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(ii) g3 f5d T T "Eal o A KE JEeT 93 SR IE
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(VIII) oShiad get fasmdeil o ae—ar | g oiRgfad ue fawa SMf # @urm 1 ;

(IX) 3 wfafafern—

(1) (®) 91 & IR HAY T AR & dRre SAifse;
(@) Il & SR U fAmhdreil &I dul, 91 AR AHISTS GREAT B 3= HeAT0T AlSTHRIN BT BRIET fa™ &
foTg IBMT T UrcATE U
(1) sriegaRerr ¥ el fasmhdell & BT & aN H WA & ARM ST H SITweddl 9eM & foy {5 T
SEIE
(@) gl famar & H9Rd el vgq & ddu # 5 T St ® S\ ar 9 ura Reral v gfagfic @ mR
|

2) WHR AT W Wfdaewer, § 94 313 A, {6l 7R ey 58 9 97—y w® & f[uiRa uea 5 a8
=y faaoi™T ferfOrIT Suctel &)™ &1 B8 Idhdl ©.

2. FER U e # AR FRimw @ 9RE il &1 YeRM- (1) U W TR ©
m/awa/gmmawmﬁwaﬁawssaﬁw— (1) & Sfdid WRSR GRI ARRYe
SRIGH B AR AESlH a1 & w0 § ORT 38 (2) & T8d ISR B, 59 A I & U@ ad
HAERYST | YR QT 3R 39 g9IfAd B9 aTel &9 AT 3o H e I e SiHen) & foru |ardeie
Aifed & wiRa far g,

(2) 39 AT W WHR WA & MR / oreaer / J& SRR ARSI ferdr S gRT ATerd ifEeR
P TEIER BT,

(3) IB e I WIHROT & 7 Tgard / 31ediel / & PRGN AN gR1 [l e A1 Arwraii § g |

27. Gl B U — TS AT AT @ Wl B ofld St gaRiy ud sarer b1 Aok . P
D 4 b S — q&d

(1) smawmar @1 Refd § dew, AR & Jege & qaigaey A 9od § AJuReId %8 A © |

(2) @) 9 PIS FeW AFAN B 971 TAR T dodi § URed I8dT 2 A1 3l U dawd $I HROT qarsii
AfeH TR PN AR IHD! IR BT HROT & AT H qa BI Beil | Ia T FGRT 0T IR & forg
HAINSTIS TEIHROT AT HRUT YK B & I S ddE-l od 8¢ AaI ¢ @ Sy |

@) 9 9eH d8d H I IURAfY BT HAITSd BRI I H SRIhe WEdl § A1 iR W # BRoT
g AfcH &1 Sa1d 8l <dl § a1 9T | 96 AegdT A R 4 91U IR e I |fifa gRT wew
BT AT QY SN fby TG |

©) DS e Sl AT ST 2 |ART ¥ U+ Fewd @ < |

(@) 5 dew 9 afafa & oo AT @1 & € d FHIYS e @ iftd @ fafSr 9 us "1’ & 8fer g
WHR P U AU PR Gl © | Iod WRBR QI GIfEAT BT G- BT AaER a1 & drg il R 7017 <3l &R
IBR b1 oig sifem g |

LR ST & foeell & SuRTIaTd
P QY | qAT 9D AH TR,

yHle {AR T, SY Al e fder)
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SEGCl
(Fe 14 <9@)

I ARER a7 ® g famawi &1 ufiffe o ol ol TR Tl fasy Fad & aewl B gAE M
o gisha.

1. AT IR TR & ARJad AT Jfedel AT 4T HRIGR] ARGRI U JHR &7 & ycl fAwarsil &
UfAfEc B arell ue?l famy HHET & AWl & A BT YIUdEvl, Hearerd 3R FRIF0 B |

2. S B B s & uedl famdrell &1 ufaffia a1 arell uedl sy d9dl & |l & g Mo
PR B RIFR U & G DI AR 7= 13 & Iu—F14 (2) & Ted IR B ST 3R Iu—F=9 (3)
% ded At AERT @1 Py #x < S, Wy WieeRe U udd @ SIRY gAmEl al R, 99T 3R
I BT iR HeT |

3. R UIRIRYT & Udrd /fRofa &7 99 TR el Ipy o8d) & AffeRr &89 § el uedl 3R B
AR AR 6 qTelt | =ferRad § 9 B ff v TRia ¥ YaR far Sirem—

(@) a1 vRg &=, ST A7 IR UIedRoT §RT ST |9eh S drell {6 wiar & <fe ey | et
GCRIICZRSING

(@) I faaRoT;
(1) s & afefhae 3 TIRST a1t 95 & IR,
(@) @ ifderer § fAffed doligd wWis dve a1 §RWR da1 & SIRY iR et e & Aifed I @

e . Aifew # frefaRad el g anfee—

i) g9 SF gl wewl @ A od sIgfua Sifa den sgNfed Seenfa, o fiws avi, e,
fqeeriTeri, sfeudegs! a1 fodl s fMfde sl & aRfarg A e €

(i) IR UF ST PR BT ARIRI, R AR Y. Ig IR/ g9 & forg FeiRa i 9 @ 9 @9 | &4
& B 1Ry, iR PR 39 3 Adwife radrer &1 8 O SHa T BRifkad I WY & adTer w1 el A
B

AR~ “AASIE JAFTHET B A ol W &7 ¥ 8 S Rudgd S¥gicd Uae 1881 (1881 ®I deald
Affm XXVI) @1 arT 25 @ idid WRGR gRT AR BRIl H Adoid Aaare & &= aifta € faar
T B

(i) e @ o @ aR |

V)  AWIEA UHE B S B aRE SR

) AAGH @ ARIE, X iR G+,

i) HaAl @ IO B AN |

IR TR ST AT Sfeae AT J&A PRGN DR i T dxd @ FeiRa aia 9 drw
& gl TR Ay HHET & SIUHR &5 H VEel, qﬁsﬁ?ﬁmﬁmﬁaﬁwiﬁfdw BT AR AT
AT B & HH A FHH 10%@%@@311’\’@ g HHS & HTITAd & Alfcddre 9= MG
9 Al ¥ Ul fd@ar @ USSR/ YA UF A, IS9P M, SEa [UdT A1 ufd 1 A, ?R:I—CHUFITEFT

= 29

&

RERT D1 e el @I goa & foy FeiRa arikg 9 30 faT ugel div < TR Ul Ry P
I wiiRreRer a1 fatae et T @ U ufd &l f gl fasmdar &1 e witreeer g fufRa AlRea

e AP SRS IRT Tl T |

5. A & forg SHIGAR] & AHIGT 39 Il & A Hold BH—1 H By SEd S et sfieR grRy
ol oY uedl famar & Feed SUAel ST SIQT |

WG : TR 14 @ AR FEIRT wH—1 YoM T df$T 9ffd & foy wafera g9ma 3 Fraw—13 (1) @
Tqed AR el BN | WefP I UIaRY & AR/ Aede / /A BRIGRI USRI §RT YoM g9 P B
TR fdar Se |
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6. SHIGIR MG AT & AT 3T FOIR BY TG & dR R A6 A7 d e AT U S 1 T HIgar,
MR HIg IHIGAR STl T Gl dlcl & UH d¢T B8 9 HH dIc BINd Al & dl ITD! SAHd IRT RIHR
YIfrAxoT & UeT # Sed 81 SIgd |

7. U AMIGT UF P SHIGIR §RT AR ®U 4 A7 ITS Udad I1 gHIed gRT Farad et &1
3T A1 BRT. fafed el AMie uF R %A A&l el 3R U9 U 39d U 89 & JHIOT arRa
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AT AT, S MG U5 ST & & forv MuiRa ¢iftm aiie ik w90 a1 S99 ugdl UTw 8l 81T 99
IRATHR B f&ar S |

8. () IWied Urd & & forg MuiRa siftw aNg & orTel faet fMafed e RT A™ied U3l &1 Siid ST,
ii) fated ARG TG U= & STid BT IR fll A1 AWied & e # {6 ) afaq @) mufeqdl & ar
H fofa o fafes ffer) 9 smufcadl R a1 Wd: W9 ofd §Y, TR WRexd 81 df WREN dR W U 9 &
qre, S 98 Sfad FHel Bl e BT IgE HX qHhaT g

5% A1 B T I8 AT 2 P el SFear &1 e B S9a 3R SHS UK AT AFHIGD DI
AW AT PIS I ART, GRT 4 H g T ge) Al 1 gl § g6l IHNGAR, SHS TKEd AR AJAGD D
R B TAd Wb F ol T & R TR IG& 8] 8NN, 93 [P IRNGAR, IHd WD AR AJAGd Bl
U WeE P THATT AN B IR I 8 G

(iii) Fafed PRI Fa e dTedl IRNGARI, Sd UKD AR ATAGH Bl A ARG US dI Sfd B
3R I I§ ARG B B T drford Gfaen < fb gAa oS 8 IHIGAR & AW Bl 9 WD A A
fopam T

(iv) Frafae AR e THiET 9 IR S WIHR AT SRAGR B & U+ [ &I gsifsd dwm 8ik 7R
MR U7 IRATAR AT ST & of 98 forlRag & s9e aRol & R § G dJaad gof B

(v) Frafes et ufshar &1 Iffd 81 & QIR PR & a1 R avl 59 <91, ware a1 FRi=er 3 9 @
Y BRoT A 50 ufshar § ¥aerT AT 9T S

9.  Talem el R 99 PR A T M & &, Rrad Ao ua 3 3 1 SRNEari & 94 Sl
JUIETST & B H gof BN IR W H S ud B 1 B, S foT uefa /veiRa ek & smoh R fem
MG U B ST BT B G BT |

10. Pl ¥ IRNCAR 30 BWERI I Jad foTRad AIfeH AT ®Y A SHR UAT AMIBT d9d o Dl o
U A AMIGT U3 UK [ S & 918 oifdbd 98 AMIeAl &l AT YHIRM 8 & Ugd fad WM 5 a9 4
gl fdll ol 9ad TR U fama HAd & fates Affer @1 Ram S Wadr 2. Ud IR AieT 919 o &l
A &Y S & a8 3 91U 1 forr I Ha |

11. 3R U IFIGART &1 A&l f5a i 9g 8t b T € g9 ST dTel SHIaRT & |1 9 S1&T 8]
g dl fFafem St 0 ofl SHiearl @ A @1 EIYo BRI SR SURIGT R 10 B ded M 9N o @
e w7 A & @ BN B 9Ie I (AfeEd FaiEd Biftd B QU SRR Y AMIG dlel SHICAR] B A
I S ATl B G 9 Sarer g8R A1 et ey qaee & forw MuiRa i @1 g dRM @1 Ao
B | Fafed AR §RT g1 de arel SHIGART & M (SIS quiETe & HHIGAR ST T Sd! HH
@Rl 1 f[AaReT S| afes AffeRl SRd usH R gAd PR b oY Uh AT Ud A IS Haa
JRHIRAT / e IRl &1 FYfad ax Faar & s9& forg swHa fhd M aTel 7qus Haftd I
e @ Myad a1 Jrede AT g HRIGN ARGER gRT FEiRa 8 |

12, WM URIGRU & IMYad AT Aedel A HRIGN JIGN fafes ffert @I Aqufedi, #qud, ued
fasharrall / ATRTArS @I AT &1 Ui IR 1 TRE @1 (Y Aol IuALT PBRIG Sl GG PR & ol AaegD
B 2. AJUCT 39 TRE 9 IRl A f5 I9H AAqusl @ STell A S @S AR drell @rel 3 9% aeR A8l
FTelT ST S, gA1d s Y81 B W SHNGIR farad SIfeRl &1 07 foRgdr #aM s W AdGKsI b
U BRI SR dlC Sl @ B Bl FREN Fl & H SRedR b1 gt B @ g geE voie e
PRAT AT ©. 39 U H 39 AT & A1 Hol'd BH—2 H GO Uoic &l Aedfd Heli= PRl 81 |

13. AAeM IX1 8F & (ufRa w9g 9 48 € Ugel AT | MU Ul # dic Sl @l arfidl FR WR AP BRf |

14. HAS URY B9 & S Ugel fared R Wil dqudl & gei Suferd &fdadl ol feEm T ik S9e 9T
ITH AT AR Al o7 1. 3R IHICIR IT SRT Toic e dl a8 4T 379 HAigx didl TR &7 9éhd & |

15, U Uexl fAshar / Ad<Tal Bl U+ HAAMOPR BT SRATA $RA] d8dl 2, S9 Udh HAaUs SUTE BRI ST
R ga1g e 8 IRNEARI &AM USH quETel & HeRi & HH 4§ Bl AR FUSH H P F&T & A1 BY Y
a7 <13U Y g 3rdr iddrReIsd fBd g BF. Aqud R TR e fA%d $CT &1 Al & |y | fafes

—
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JRPNT & e gxaeR A . 99U R Uh Hicrd BN SIFH AT U UNE b SHICIR & AH B 3T
O BT R &7 | B |

16. U AAS Bv5 3R 3R AAGH dv= H Udh W SAGT AIGM 9 & Al 8% U H 1Y T [l TNl Pl
el fasdr / Aderdr MU AT de ST BT |

17. T 4eR) fashdT / AAQT BT ddad DIy AAUS Bl QAT SN Sedd b Aqar JPeR 39 9 A A A
Bl & Gafa ued fasmdr /Adgrar 98 @fdd g e 9m S9a! Sudel ol T gdl § i 8. 39 0RE @l
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IANEARI & UeT § YquA # UM BT M 1 =1EAT & AR VAT BRSD A= DI Fque] H STef <7 |

18. MR AAGM @ fhwl ¥l =R § S A7 TSdS! & Io8 W AAGM UihdT H e+ ofar & A7 9l S~ 8kl &
R YA BRON I G BRI G9g a1 g1 o QT Reafay 3 afes iR #aed e daar 2. 39 39D
foy TR e fama HHET @ BRIg gRADT § 59 AR B PRAE & oI BROT BT Tol HIAT 81T |

19. #Ae™ & forg iR @ & 91 81 99 & qrq Bl uel fasdr /Aaarar @I yder 78] &+ faar S,
WP PR g8 AJeM &I THI R 8§ Usel AJUF SN PR & WM W Ugd Sl & o S9 7qud  faar
ST 3R 9 ST foam S |

20, AOAGM GHC B9 @ gud 9IG A7dl @) TUET @ S | Ife gg wwd € @ O Haee dfed @1 Refr
JABRT Ud GG TS dlel IHEAR AT 9@ Yoic $I Ald & AT S dleds (bl SY Al ITa! T 5967 81
qT 3R I TR ®Y H S BT MY AR R et & JRIET weol H @1 WY, IAqS a8 Ref T Aftery
MO & AT f& @1 arwom ¥ | Ref SR gRT a1 S5 Rideor & i ddl Bl TUET Bl ST | g
SRNEIR Td I UIddhd Yoic &l I8 ¥R ©§ fb d oM & W9y IuRYd 8| WReg TN & |/Hg fH
IANEAR AT D Toic Bl JJURART F T0ET RE &1 Bl iR Refi ARl gRT aRom™ &1 a1verm 7 S |
HIOAT & TS Bl 81 R ARPRI §RT Ud INNGaR §RT UK #dl P AT Ud gA1d ST GRemT =it
[ERIRS IS

RefiT SRl gRT ATVMT ¥A< 89 U9 R 8o & JRd 918 Gaid I TR & 3gad
T eI AT PG PRIBRI ARBRI gRT iR W@ F S SHHIGaR @1 g &1 99707 oo Qa1 SQn | 98
AT ¥ WfreReT @ Sgad AT Sfdel AT Y FHTAGRI ARG B A FhAd HA |

21. A GRVM B TR 99 {3y H3E & dRiga gRasT § W Mafe after & JdT & drr gof 61
ST 3R BHET BRI & Afed dIe U= gRa feRgferd $x faar e |

22. RIR—RMER dre e o1 Rafa # Fafes ferT Right IBTa H- el B Tl ST |
23. fafem RSN gRT B AT Ig8 HY AT TGN 3FR—
1) 98 v PIg e 8@ R Aderar ugeE 3 S da;
(i) s9H TR g fawa B B AR A1 At AN & smeneR T 8l
(iii) drc STer &1 e 59 a8 | o &1 & fha SHiiqar & are faar 8 98 heell &A1 |feve &,
(iv) Aa U= AT TRE AT Hel—hel gAT 8 b el AqUd & ©U H sHd! g 7 Bl o 9 |

24. A IRV 9% B & a7e, fFarad AeR gR1 Fdiol & T & o e & WioR gad aRom 3R
AR TH R W gIfdaor 3R SRGR BT Woll STy |

25. GG B URUH P "W & qg Fared ARGRT Faus 3R TR [&AHT $HST & FeRdl & g | A«
Rprs ®I Aieda fThId 3§ IR UIEdBRoT BT |iT <. 39 I UIdReT §RT A1 31 IRk H B8 Fe AT
g1 faare @ Rerfy # faare &1 Auerr 89 @ @ §# |4 S Y a1 # 81, 99 9% & forw QREa @ s
TAT SHD 918 U A€ PR AT Q. Fd RPBe & A I iR U fd S & gaor a1 gfaforty fFrares
ARPHRI GIRT YU RUIE & AT IRBR 3R LTI UTRIBROT DT 9ol SIG] |
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<R AT Al & 9w & g & fog e
Jar #
YT / A& / T RGBT
TrsA dfT afafa
HqEIeY,
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& H geM amar g (@fST BT USRI/ TET UF WO ) UdseRT i/ s/ HARY
ST S B U/ QA /gAT € RO 98 S ersd AT |ffa
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BT B |
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0) H I e AT Afffa &1 FHEr) T8 €
(ii) H AagH @ forw U g

(i)  Sa TR ST AR & Wew @ gAT g Ul §HMER (TS GHIER IATSlddhT ARefT Ud fafem)
JRRE, 2014 (2014 & I ARAFFH 07) TN IFD AT gAY MY el TS FHFAR (T THMER
rShifdeT wverer ud fafge) Fadmae, 2017 & Uagi & Sfavid fhdl SRIFgdar & Sfwaiid =Tgi <M |

TARN BT M TAT STEER

AT BT dSHHROT / YT UF HO ——————
Reffr ifferT & sweR———————
EIEN

gt

el P AHeT = A Eal qof
(qafe / sravrge) i o R oAt/ st / Ay F ueqd far o g @
oy geareh / v / 3THISS R |
Reffr afder & swer

HiER
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(Fee 14 <9@)
BHH—2
(CTTT &1 TS 12)
# REVAE VAT I | e dex aer T @
UOiIROT / 19T U5 0 2, Tred dfeT Al & R & 4 ued ghMeR § don Sad
AT & FeR BT gAd YARN g, TIGERT Ia <8 dfeT |l & Jexil & i ———————— BT B
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T &1 M R EER

IfET BT ISR /YA U o —
3 931/ el /A gl , .
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AT TR % |
Toic &1 M T SRR
(Fram 7 <)

e Jed @ Rerd faro ar Qo @ g9 @ R R farer geon fJare aamem= |fifa o amded

1. | IAEH BT ¥ AR UaT
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clause (ii) of clause (a) of sub-section (I) of section 2 of the Street Vendors (Protection of Livelihood and

URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION
Delhi, the 10th January, 2018
No. F.13(04)/2011/UD/MB/2014/148.—In exercise of powers conferred by section 36 read with sub-

Regulation of Street Vending) Act, 2014 (7 of 2014), and in supersession of the earlier rules notified vide No.
13(61)/UD/MB/CC/2014/7121 dated 26/11/2014 and F.13(61)/UD/MB/CC/2014/6987 dated the 07" January,
2016 except as respects things done or omitted to be done before such supersession, the Lieutenant Governor
of the National Capital Territory of Delhi hereby makes the following rules, namely: -

CHAPTER -1
PRELIMAINARY

1. Short title and commencement.—

(1) These rules may be called the Delhi Street Vendors (Protection of Livelihood and
Regulation of Street Vending) Rules, 2017.
(2)  They shall come into force on the date of their publication in the Delhi Gazette.

Definitions.—

(D) In these rules, unless the context otherwise requires,

(a)  “Act” means the Street Vendors (Protection of Livelihood and Regulation of Street Vending) Act,
2014

(b) “bye-laws” mean the bye-laws made by a Local Authority under section 37.

() “Form” means a form appended to these rules;

(d) “Committee” means a committee constituted by the Government of National Capital Territory of
Delhi under sub-section (1) of section 20 of the Act for the Redressal of Grievances or resolution
of dispute of Street Vendor.

(e) “Rules” means a rule made under section 36.
(f)  “Schedule” means a Schedule appended to these rules.

(g) “Section” means a section of the Act;

(h) “Scheme” means a scheme framed by the appropriate Government under section 38;

(i) “Local Authority” means the local authority as defined under clause (c) of sub section (1) of

Section 2 of the Act.

(j) "public purpose" includes in the context of the Act,-

(i) widening of roads, streets, lanes

(ii) shifting the alignment of roads, streets, lanes,

(iii)erecting .of flyovers with or without clover leaves and slip down roads,

(iv) erecting underpasses,

(v) development of land for the purpose for which it has been reserved or acquired for any

public projects,

( vi) implementation of town planning schemes,

(vii) laying of water, storm water or sewer lines,

(viii) erecting intermediate pumping stations for the services,
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(ix) public conveniences,

(x) any project related with public transport like Bus Rapid Transit System (BRTS), Metro etc.,
(xi) erection of Economically Weaker Section (EWS) Housing,

(xii) creation of Parks, Gardens and Recreational Area,

(xiii) conservation of any eco system resource in that area, and any other developmental work
taken by the local authority, the beneficiary of which will be the community at large

2) Words and expressions used herein these rules, but not defined and defined in the Act shall have
the same meanings as respectively assigned to them in the Act.

Regulation of Street Vending

3. Prescription of the age for issue of certificate of vending.— A street vendor who has
completed the age of fourteen years shall be issued a certificate of vending under section 4 of the
Act.

Dispute Redressal Mechanism
4, Constitution of Grievance Redressal and Dispute Resolution Committees.—

(D There shall be a Grievance Redressal and Dispute Resolution Committee for each local
authority, constituted by the Government under sub-section (1) of section 20, comprising of a
Chairperson, who has been a Civil Judge or a Judicial Magistrate and two other professionals as
members having such experience as may be prescribed.

(2) The Chairperson and Members of a Grievance Redressal and Dispute Resolution Committee
shall be appointed by the Government.

5. Qualifications and experience for appointment as member in a Grievance Redressal and Dispute
Resolution Committee.—

A person shall be qualified to be appointed as a professional member in a Grievance Redressal and
Dispute Resolution Committee, if he —

(1) is above 35 years but is not more than 65 years of age; and
(ii) possesses a Bachelor’s Degree from a recognized University; and

(iii) is a person of ability, integrity and standing and has adequate knowledge or experience of, at
least, ten years in social work or in dealing with the problems relating to street vendors or of public
affairs or of municipal or public administration; or is a retired officer of the Central or State Government
or the Government of a Union Territory or Local Authority from a Group ‘A’ post.

6. Salaries and other allowances and terms and conditions of the Chairperson and members
of the Grievance Redressal and Dispute Resolution Committee:-

(1) The Chairperson of the Committee shall receive the salary, allowances and other perquisites as are
admissible to a sitting Civil Judge (Senior Division), if appointed on whole-time basis, or an honorarium
of rupees two thousand per day on the day of sitting, if appointed on a part-time basis.

Provided that where a retired person who has been a Civil Judge or Judicial Magistrate is appointed as
Chairperson on a whole-time basis he shall receive remuneration as per the last pay drawn minus pension
along with allowances.

(2) A member of the Committee shall receive a consolidated amount of rupees twenty five thousand if
appointed on a whole-time basis, or an honorarium of rupees one thousand five hundred per day on the
day of sitting, if appointed on part time basis. In addition a member appointed on a whole time basis will
also be entitled to receive transport allowance of rupees seven thousand per Month:

Provided that where a retired Government / Municipal Officer is appointed as a member on a whole-time
basis, he will have the option to receive the last pay drawn minus pension alongwith allowances.

(3) The Government may remove from the office of the Chairperson and Members of the Committee if
he:-
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(a) has been adjudged an insolvent, or
(b) has been convicted of an offence which, in the opinion of the Government, involves moral

turpitude, or

(c) has become physically or mentally incapable of action as such Chairperson or Member, as the
case may be or

(d) has acquired such financial other interests as is likely to affect prejudicially his functions as the
chairperson or a Member, as the case may be or

(e)  has so abused his position as to render his continuance in office prejudicial to the public interest.

Provided that the Chairperson or Member shall not be removed from his office on the grounds specified
in clauses (d) and (e) above except on an inquiry held by the Government in accordance with such
procedure as it may specify in this behalf.

(@) The terms and conditions of the service of the Chairperson and Members of the Committee shall
not be varied to their disadvantage during their tenure of office.

5) The tenure of the Chairperson and Members of the Committee shall be five years or till they
attain the age of 65 years whichever is earlier

7. Form and manner of making application for redressal of grievance or resolution of
dispute.—
(1) Every application for redressal of a grievance or resolution of a dispute under sub-section (2) of

section 20 of the Act shall be in Form ‘A”’.

(2) The application shall be signed by the applicant and presented by him in person or through his
authorized representative to the Grievance Redressal and Dispute Resolution Committee or such other
persons as may be authorized by the Committee in its behalf.

3) The application shall be filed in three sets and shall be accompanied by a fee of rupees of ten
only by way of non- judicial stamp paper.

(4)  The application shall be accompanied by a copy of the order / decision, if any, against which the
application is made and other relevant documents.

(5)  Such application shall be filed within a period of 180 days from the date of occurrence of any
incident causing the grievance or dispute.

8. Manner of verification of application and enquiry.—

(1) Every application for Grievance Redressal, on receipt, shall be entered and numbered in
striatum by the Superintendent or the person authorized in this behalf by the Grievance Redressal and
Dispute Resolution Committee in a Digital register to be kept for this purpose.

(2) The Committee shall have access to this digital register with necessary authorisation to access
the register.

3) The Committee shall fix a date for hearing of the application and shall issue notice of the hearing
to the parties or shall cause a notice to be issued.

4) The Committee while issuing a notice under sub rule (3) shall call upon the respondent to submit
a written statement and the notice shall contain a statement to this effect.

(5) On the date so fixed for the appearance of the parties, the Committee may call upon the applicant
to remedy the defects, if any, or may call upon the parties to furnish relevant records or such other
documents or evidence as it may deem fit and proper within such period as may be specified by it.

(6) The Committee may also order for a field enquiry in connection with the contentions made by
the applicant(s) and respondent(s) and also with reference to the records submitted before it.

(7 The Committee, after hearing the parties and examining the record of the case shall decide the
application and pass such order as it may deem fit and proper within ninety days from the presentation of
the application.

8) The Committee may also explore the possibility of a settlement between the parties and in case
the parties arrive at a settlement, the Committee shall record the settlement, which shall be signed by the
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parties or the authorised representatives/ officers and shall dispose of the application in terms of such
settlement.

) The Committee shall not entertain an application where:-

(a) the application is anonymous or it contains general and vague allegations;

(b) the matter is sub-judice in any court of law, tribunal or a judicial or quasi-judicial

authority;

(c) the matter is beyond the purview of the Act; and

(d) the applicant has no locus standi to file the application.

9. Appeal against the order or decision of the Grievance Redressal and Dispute Resolution
Committee.--

)

2)

3)

“4)

&)

An appeal against an order or decision of the Committee, may be preferred by an aggrieved
person, in Form ‘B’, to the Appellate Authority constituted by the concerned Local Authority,
within thirty days from the date of communication of such order or decision appealed against.

Provided that the Appellate Authority may condone the delay in case it is satisfied that the
applicant was prevented by sufficient cause from preferring the application within the prescribed
time.

The appeal shall be in the form of a memorandum and shall be signed by the appellant and
presented by him in person or through his authorized representative to the concerned local
authority. The memorandum of appeal shall be accompanied by original order or certified copy of
the order against which appeal is preferred.

The appeal shall be filed in three sets and accompanied by a fee of rupees ten only by way of non-

judicial stamp paper.

No such appeal shall be entertained unless a copy thereof has been served upon the Respondent(s)
and proof of such service has been filed. The memorandum of appeal shall be accompanied by the
original or certified copy of the order, if any, against which appeal is preferred.

No appeal shall be entertained where the order has been passed by the Committee in terms of the
settlement arrived between the parties.

10. Appeal from decision of Town Vending Committee-

)

(2)

3)
C))

An appeal under section 11 against any decision of a Town Vending Committee with respect to
issue of certificate of vending or cancelation or suspension of certificate of vending shall be
preferred before the Appellate Authority constituted by the concerned local authority in Form
‘C’ within thirty days from the date of communication of the order by the Town Vending
Committee.

Provided that the Appellate Authority may condone the delay in case it is satisfied that appellant
was prevented by sufficient cause from preferring the appeal within the prescribed time.

The appeal shall be in the form of a memorandum in Form ‘C’ and shall be signed by the
appellant and presented by him in person or through his authorized representative. The
memorandum of appeal shall be accompanied by the original or certified copy of the order
against which appeal is preferred.

The appeal shall be filed in three sets and accompanied by a fee of rupees ten only by way of
non-judicial stamp paper.

No appeal shall be entertained unless a copy thereof has been served upon the Town Vending
Committee which had made the order appealed against, prior to filing of such appeal and proof of
such service has been filed along with the appeal.

11. Procedure for disposal of appeals by the Appellate Authority: —

(M

(2)

The officer or the person authorised in this behalf by the concerned local authority shall make an
entry of the appeal in the Register kept for the purpose by the concerned Local Authority with the
date on which it was presented.

The appeal shall be put up before the Appellate Authority constituted by the concerned local
authority which shall fix a date for hearing of the appeal and shall cause a notice of the hearing to
be served upon the parties.
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3)

The Appellate Authority shall on the basis of submissions made before it by the parties and the
records of the case and on the basis of field enquiry, if any, ordered to be conducted by the
Appellate Authority, pass such order, as it thinks fit, confirming, modifying or annulling the
order appealed against within thirty days of the date of receipt of the appeal by the local
authority.

12. Constitution of the Town Vending Committee —

(1) New Delhi Municipal Council and Delhi Cantonment Board shall have one Town Vending
Committee each. In each of Municipal Corporations, Town Vending Committee shall be
constituted for a group of 8-12 wards each. In respect of Municipal Corporations, the Additional
Commissioner/Deputy Commissioner of the local authority may be the chairperson of the Town
Vending Committee.

(2) The Municipal Commissioner or Chairperson or Chief Executive Officer as the case may be, of
the local authority concerned shall be the Chairperson of Town Vending Committee and other
members of the Town Vending Committee shall be as follows:-

S.N | Department/Body No. of
Representative(s)
1. | The Commissioner or Chairperson or Chief Executive Officer of the local 1
authority concerned - Chairperson
2. | Medical Officer of Local Authority — Member 1
3. | Planning Authority (Chief Town Planner or any other officer of Town Planning 1
Department of the Local Authority)- Member
4. | Representative of Local Authority (Enforcement Department Head/Officer to 3
be nominated by the Commissioner/Chairperson/Chief Executive Officer)-
Member
5. | Traffic police -not below the rank of ACP - Member 1
6. | Police -not below the rank of ACP- Member 1
7. | Market/Trader Associations - Members 2
8. | Non- Government organizations - Members 2
9. | Banks/Association of Street Vendors 1
10. | Street Vendors (Elected) - Members 12
11. | CPWD/PWD/Works Department of the local authority (Whosoever has 1
maximum area under their jurisdiction) - Member
12. | Community based organizations - Member 1
13. | Resident Welfare Associations- Members 2
14. | Revenue Department, GNCTD - Member 1
Total 30
3) The Members of the Town Vending Committee except the elected members shall be nominated on

the basis of names suggested by the Government/ Authorities/ Agencies/Associations.
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4)

The Municipal Commissioner or Chief Executive Officer or Chairperson as the case may be, of the
Local Authority shall ensure that due representation is given to the Scheduled Castes/Scheduled
Tribes, Other Backward Classes, Minorities and Persons with disabilities from amongst the persons
representing street vendors while conducting elections to the Town Vending Committee.

13. Election to the elected member of Town Vending Committee-

(@)
notification express its intention to conduct elections for the members of a Town Vending Committee
representing the street vendors of the area under the jurisdiction of the concerned Local Authority.

(1) The first Town Vending Committee will be formed after conducting elections from amongst Street

vendors who had applied in 2007 scheme in MCD/NDMC plus Street Vendors whose names find
mentioned in the list prepared by Chopra Committee and Thareja Committee. The electors will
also include any other vendor who has been issued a license or any other form of permission by
the local authorities whether as a statutory vendor, mobile vendor or under any other category
before commencement of the Delhi Street Vendors (Protection of Livelihood and Regulation of
Street Vending) Act, 2014.

Provided that the initial Town Vending Committee will discharge its function as for the purpose
of survey and the issue of certificate of vending and it shall ensure that once the survey is
complete, the elections are conducted within six months.

Provided further the Commissioner/CEO/Chairperson of the local authorities may conduct
subsequent elections after revision of its electoral rolls from time to time.

The Commissioner or Chairperson or Chief Executive Officer of the Local Authority shall by a

(3) The Commissioner or Chairperson or Chief Executive Officer of the Local Authority shall

appoint a Returning Officer for conducting the election of members of the Town Vending Committee
(s) representing the street vendors of the area under the jurisdiction of the concerned Local Authority.

14. Manner of election of the members of Town Vending Committee from amongst the street

vendors.—

(1) The Returning Officer appointed under sub - rule (3) of the rule 13 shall, conduct the elections for

2

3)

the members of the Town Vending Committee from amongst the Street Vendors in the manner
provided under Schedule appended to these rules.

A mobile vendor, stationary vendor or street vendor shall be disqualified to be elected member of
the Town Vending Committee if, he is:-

(i) aconvict of an offence involving moral turpitude;

(ii) is physically and/or mentally incapable of discharging his duties as a member of a Town
vending committee; and

(iii) conducted himself in such a manner that is prejudicial to the public interest.

The names of the elected members shall be intimated by each Local Authority to the Government
which shall upon receipt of such names along with other members nominated by it notify the
constitution of the Town Vending Committee in each Local Authority.

15. Term of Town Vending Committee. —

(D) The term of a Town Vending Committee constituted under section 22 of the Act, unless sooner
dissolved under rule 17 of these rules, shall be five years from the date of its constitution.

2) The process of constituting a Town Vending Committee shall be completed,

(1) before the expiry of its term; or

(i1) before the expiry of a period of six months from the date of its dissolution.

16. Removal of a member of Town Vending Committee —

(1)  If in the opinion of the appropriate Government, any member of a Town Vending Committee

persistently makes default in the performance of his duties imposed on him by/or under the Act
and these rules or exceeds or abuses its powers, the appropriate Government may, by order,
remove such member from the committee provided that such member shall be given a reasonable
opportunity of being heard before his removal.
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(2) The leave of absence and the disqualification of the member of the town vending committee shall
be decided in the following manner, namely:-

(a) A member, in case of urgency, may remain absent in the meeting with the prior approval of the
Chairperson of the committee.

(b)  When a member remains absent for three consecutive meetings without permission, the Chairperson
shall issue a show cause notice to such member asking him to explain within two weeks, the
reasons for his absence in the meetings. If such member submits satisfactory explanation or
reasons for his absence, he may be continued as a member with the warning.

(c)  Where such member fails to give any satisfactory reason for his absence in the meetings or does not
reply to the show cause notice within time, his membership from the committee shall be
terminated and such termination order shall be communicated to the member by the town vending

committee.
(d) Any member convicted in any criminal shall loose his membership of the Committee.
17. Dissolution of Town Vending Committee.- If, in the opinion of the appropriate Government, a

Town Vending Committee persistently makes defaults in the performance of duties imposed on
it by/or under the Act and these rules or exceeds or abuses its powers, the appropriate
Government may, by order, dissolve such Town Vending Committee and constitute a fresh
Town Vending Committee.

18. Allowances of the members of Town Vending Committee.— The allowances payable to the
members of a Town Vending Committee, who do not hold any office of profit, shall be at the
rate to be fixed by the concerned Commissioner/Chairperson/CEO of the Local Authority from
time to time

19. Meetings of Town Vending Committee. —

(1) A Town Vending Committee shall ordinarily hold at least one meeting within a period of
three months or at any such intervals as the Chairperson of the Town Vending Committee may
decide for the transaction of its business:

Provided that the first meeting of a Town Vending Committee after its constitution under section
22 shall be convened by the Chairperson within 45 days.

(2) The meetings of a Town Vending Committee shall be held at any premises within the
jurisdiction of the Local Authority or Headquarter as may be decided by the Chairperson.

20. Procedure for transaction of business of Town Vending Committee —
(1) The Town Vending Committee may follow the following procedure for transaction of its business:-

(i) The quorum for the meeting of Town Vending Committees should be minimum one-third of the
strength of Town Vending Committee.

(ii) The meeting should be presided by the Chairperson and in his absence to be presided by the nominee
of the Chairperson.

(iii) Decisions will be taken by the majority of votes of the members present.

(2) Subject to the provisions of the Act and these rules and notwithstanding anything contained in the
bye-laws, ordinarily the resolutions passed in a meeting of a Town Vending Committee shall be
simple majority with not less than one third of the members of the Town Vending Committee present
for voting.

21. Functions to be discharged by Town Vending Committee.—

Without prejudice to any other provisions of the Act, a Town Vending Committee shall perform the
following functions, namely:-

(a) to conduct surveys within the area of its jurisdiction to identify street vendors in the area
and ensure their accommodation in accordance with the norms, plan and the holding
capacity within area of its jurisdiction;
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(b) to issue certificate of vending to an eligible street vendor after obtaining an undertaking
from him to comply with the terms and conditions subject to which the certificate of
vending is issued as specified in the scheme,

(©) to cancel or suspend certificate of vending of street vendors who commit breach of any
of the conditions thereof or any other terms and conditions specified for regulating
street vending under the Act or these rules or scheme made under the Act or where the
Town Vending Committee is satisfied that such certificate of vending has been secured
by the street vendor through misrepresentation or fraud;

d to recommend to the local authority an area in its jurisdiction for declaration of the
same to be a non-vending area;

(e) to identify sites and spaces for vending and hawking;

63) to regulate timings for vending to ensure non-congestion of public spaces;

(2) to ensure enforcement of corrective mechanism against defiance by street vendors;

(h) to follow up cases of dispute pending before the dispute redressal committee and the
local authority;

(1) to furnish recommendations to the local authority in relation to the preparation of plan
to promote the vocation of street vendors;

0] to hold its meetings and take appropriate decisions to ensure efficient discharge of its
functions;

(k) to associate technical and professional persons with itself on temporary basis for

obtaining assistance or advice in carrying out any of the provisions of the Act;

) to publish the street vendor’s charter specifying therein the time within which the
certificate of vending shall be issued to the street vendors and time within which such
certificate of vending shall be renewed and other activities to be performed within the
time limit specified therein;

(m) to maintain up to date records of registered street vendors and street vendors to whom
certificate of vending has been issued in accordance with the provisions of the Act;

(n) to carry out social audit of its activities under the Act or these rules or the scheme made
there under;

(0) to furnish from time to time to the Government and the Local Authority such returns as
may be prescribed under the Act and these rules;

(p) to furnish comments to the Government for undertaking promotional measures of
making available credit, insurance and other welfare schemes of social security for the
street vendors;

Q) to assist the Government to raise awareness among the public about the role of the
street vendors in the economy; and

) to perform such other functions, for effective implementation of the Act and these
rules, as may be delegated to the Town Vending Committee by the Local Authority
and by the Government.

22, Power of Town Vending Committee for temporary association of expert persons. —

(1) Subject to the provisions of the Act, a Town Vending Committee may associate any suitable
person of repute having adequate knowledge and experience in the field, as expert to obtain
technical or professional advice on matters relating to the street vendors.

) The person to be associated as expert under sub-rule (1) shall be selected in a fair and
transparent manner and by following the procedure for engagement of consultants and experts
as technical or professional experts in Government Departments.

3) The persons associated as expert under sub-rule (1) shall be paid allowances as determined by
the Local Authority.
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23. Employees of Town Vending Committee. —

The Local Authority concerned, with the prior approval of the Government shall, when so requested
by a Town Vending Committee, make available to that Committee such employees as the Local
Authority considers necessary for discharge of the functions conferred or imposed on the
Town Vending Committee by Rule 21.

24, Manner of maintenance of records of Street Vendors by Town Vending Committees---

Every Town Vending Committee shall maintain up to date records as prescribed in the section
26 in both electronic and manual form.

25. Town Vending Committee to furnish returns,-

(1) Every Town Vending Committee shall prepare and furnish to the Government and Local
Authority the following periodical returns for each year in a digital format, namely:-

[I] Surveys ,-
(a)  the list of street vendors surveyed during the year;

(b)  name of area and wards where survey work has been completed alongwith date of
completion of survey;

(c)  name of area and wards where survey work is in progress alongwith the date of start of
survey and the date of likely completion; and

(d)  the list of registered street vendors ward wise as on the last day of the year.
[IT] Receipt and disposal of applications for issue of certificate of vending,-

(@) the list of applications (ward wise) received for issue of certificate of vending during the
year;

(b)  the list of applications (ward wise) disposed of during the year of which—

(i) the list of applications accepted;
(ii) the list of applications denied; and
(iii) the list of applications pending as on the last day of the year.
[1I1] Cases of suspension of certificate of vending,-

(a) the list of cases in which action for suspension of certificate of vending initiated
during the year;

(b) the list of cases of suspension disposed of during the year of which—
(i) the list of certificate of vending were suspended;
(ii) the list of cases closed and the certificate of vending continued;
(iii) the list of cases pending as on the last day of the year.
[IV]  Applications for revocation of suspension of certificate of vending,-

(a) the list of applications for the revocation of suspension of certificate of vending
received during the year;

(b ) the list of applications received in clause (a) above and disposed of during the year
of which,-

(i)the list of applications where suspension revoked and the certificate of vending
revalidated;

(ii)the list of cases closed and suspension continued.

(c) the list of applications for revocation of suspension pending as on the last date of
the year.
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[V] Cases of cancellation of certificate of vending,-

(a) the list of cases in which action for cancellation of certificate of vending initiated
during the year;

(b) the list of cases of cancellation of certificate of vending disposed of during the year
of which —

(i) the list of certificates of vending cancelled,;
(i1) the list of cases closed and certificate continued.
(c) the list of cases pending on the last day of the year.
[VI] The minutes of meetings of Town Vending Committee held during the year.

[VII] Ward wise list of vending zones identified alongwith the details such as ward,
area/colony, road, map of the vending zone, and the holding capacity.

[VIII] Ward wise number of registered street vendors that have been accommodated in the
notified vending zones.

[IX] Other activities,-

(a)  the social audit of its activities conducted during the year;

(b) promotional measures taken for making available credit, insurance and other welfare
schemes of social security of the street vendors during the year;
(c) steps taken during the year to raise awareness among the public about the role of
street vendors in the economy.
(d) accept and act on complaints and feedback from public regarding any aspect related to
vending.

(2) The Government or the Local Authority, as the case may be, may require a Town Vending
Committee to furnish such other return or returns in such performa as demanded from time to
time.

26. Publication of summary of notified scheme in newspapers, etc.—

(D) A summary of the scheme notified by the Government, under sub-section (1) of section 38 of

the Act, shall be published by the Municipal Commissioner/Chairperson/CEO of each Local
Authority at least in two prominent daily newspapers as per provision of sub-section (2) of
section 38 and also circulated by public notice in the area for being widely known in the area or
locality of its jurisdiction which is likely to be affected thereby.

(2) The notice shall be signed by the Municipal Commissioner/Chairperson/Chief Executive
Officer of the Local Authority or by an officer authorised by him in this behalf.

3) The notice shall be in such language or languages as the Municipal Commissioner/Chairperson
/Chief Executive Officer of the Local Authority may specify in this behalf.

Rule 27. Disqualification of members.- The leave of absence and the disqualification of the
member of the town vending committee shall be decided in the following manner, namely:

(1) A member, in case of urgency, may remain absent in the meeting with the prior approval of
the Chairperson of the committee.

(2) (a) When a member remains absent for three consecutive meetings without permission,
the Chairperson shall issue a show cause notice to such member asking him to explain
within two weeks, the reasons for his absence in the meetings. If such member submits
satisfactory explanation or reasons for his absence, he may be continued as a member with
the warning.

(b) Where such member fails to give any satisfactory reason for his absence in the meetings or
does not reply to the show cause notice within time, his membership from the committee shall
be. Terminated and such termination order shall be communicated to the member by the town
vending committee.
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(3) Any member convicted in any criminal shall loose his membership of the committee.

(4) Any member who has lost his membership of the committee may prefer an appeal to the State
Government within one month from the date of receipt of the termination order. The State
Government, after giving opportunity of hearing to both the parties shall decide the appeal and
the decision of the Government there on shall be final.

By Order and in the Name of Lt. Governor of
the National Capital Territory of Delhi,

PRAMOD KUMAR GOEL, Dy. Secy. (UD)

SCHEDULE
[See rule 14]

Procedure for the conduct of elections of members of a Town Vending Committees representing the
street vendors in the area of the jurisdiction thereof,-

1. The Commissioner or Chairperson or Chief Executive Officer of the Local Authority concerned
shall supervise, direct and control the conduct of elections in a free and fair manner of the members
of a Town Vending Committee representing the street vendors in the area of its jurisdiction.

2. As soon as the notification expressing the intention of the Local Authority to conduct elections for
members of a Town Vending Committee representing the street vendors has been issued under sub-
rule (2) of rule 13 and a Returning Officer has been appointed for conducting the elections under
sub-rule (3) of that rule, the Local Authority shall by a resolution determine the date, time and place
for conduct of elections.

3. The notice of the resolution/decision of the Local Authority shall be circulated among the street
vendors engaged in the vocation of street vending in the area of jurisdiction of the Town Vending
Committee, by any of the following modes, namely:-

a. by public notice to be published in two prominent daily newspapers in Hindi, English or such
other language as the Local Authority thinks fit;

b. by local delivery;
c. by post under certificate of posting;

d. by speed post or courier services, duly registered with competent authority as well as on the
notice board of the returning officer. The notice shall contain information regarding ,-

i. the number of members to be elected including seats reserved for representatives of
Scheduled Castes/Scheduled Tribes, Other Backward classes, women, persons with
disabilities, minorities or any other specified categories;

ii.  the date on which, the place at which and the hours between which nomination papers shall
be filed, such date being not less than seven clear days before the date fixed for election
or if that day happens to be public holiday, the next succeeding day which is not a public
holiday;

Explanation.— the term “public holiday” means any day which is a public holiday under
section 25 of the Negotiable Instruments Act, 1881 [Central Act XXVI of 1881] or any day
which has been notified by the Government to be a public holiday for offices under the
Government;

iii. the date of withdrawal of nomination.

iv. the date and the hour for scrutiny of the nomination papers;
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8.

v. the date, place, hours of polling.
vi. the date of counting of the votes.

The Commissioner or Chairperson or Chief Executive Officer of Local Authority shall prepare
a list of street vendors registered by the Town Vending Committee in the area of jurisdiction of the
Town Vending Committee as it stood on thirty days before the date fixed for inviting the
nominations, and publish copies of the said list by affixing them upon the notice board at the office
of the Town Vending Committee, not less than ten days prior to the date fixed for inviting
nominations. The list shall specify the registration number/ certificate of vending and the name of
the street vendor, the name of the father or husband, as the case may be, and the address of the street
vendor. It shall be the duty of the Town Vending Committee or the Local Authority , as the case may
be, to bring up-to-date register of street vendors and such other register as the Returning Officer may
require and hand over such records, register or registers to the Returning Officer thirty days prior to
the date fixed for the purpose of election. A copy of the list shall be supplied by the Town Vending
Committee or the Local Authority, or returning officer, as the case may be, to any street vendor on
payment of such fee as specified by the Local Authority.

The nominations of the candidates for election shall be made in Form-1 annexed to this schedule
which shall be supplied by the Returning Officer to any street vendor, free of cost.

Explanation: The prescribed Form -1 as per Rule 14 shall not be applicable to the elections being
conducted for the first town Vending Committee to be constituted under Rule -13(1). The Form for
the first election will be prepared by the Commissioner/Chairperson/CEO of the concerned local
authority.

The candidate shall make a security deposit of rupees two thousand in cash or bank draft or pay
order along with the nomination papers. If a candidate fails to get less than one-sixth of the votes
polled, the security deposit shall be forfeited to the Local Authority.

Every nomination paper shall be presented in person by the candidate himself or by his proposer or
secondary to the returning officer. The Returning Officer shall enter on the nomination paper its
serial number and certify the date and hour at which the nomination is received by him and shall
immediately give a written acknowledgement for the receipt of the nomination paper which shall
bear the seal of the Town Vending Committee/ Returning Officer. Any nomination paper which is
not received on or before the date and time fixed for its receipt shall be rejected.

@) On the day following the last date fixed for the receipt of nomination papers, the Returning
Officer shall take up the scrutiny of the nomination papers.

(ii) The Returning Officer shall examine the nomination papers and decide objections, which

may be made by any person in respect of any nomination and may, either on such
objection, or on his own motion and after such summary inquiry, if any, as the Returning
Officer thinks necessary, reject any nomination:
Provided that the nomination of a candidate shall not be rejected merely on the ground of
an incorrect description of his name or the name of his proposer or seconder, or any other
particulars relating to the candidate or his proposer or seconder, as entered in the list of
street vendors referred to in clause 4, if the identity of the candidate, the proposer or
seconder, as the case may be, is established beyond reasonable doubt.

(iii) The Returning Officer shall give all reasonable facilities to the contesting candidates or the
proposer or seconder as the case may be, to examine all the nomination papers and to
satisfy themselves that the inclusion of the name of the contesting candidate is valid;

@iv) The Returning Officer shall endorse on each nomination paper his decision accepting or
rejecting the same as the case may be, and if the nomination paper is rejected, he shall
record in writing a brief statement of his reasons for such rejection;

(v) The Returning Officer shall not allow any adjournment of the proceedings except when
such proceedings are interrupted or obstructed by riots or affray or by causes beyond his
control.
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9. The list of valid nominations as decided by the Returning Officer with names in English
alphabetical order and addresses of the candidates as given in the nomination papers will be
displayed/ published on the same day on which the scrutiny of the nomination papers is completed.

10. Any candidate may withdraw his candidature by notice in writing signed by him and
submitted in person, at any time after the presentation of his nomination paper but before 05.00 pm
on the day following the day on which the valid nominations are published by the Returning
Officer of the Town Vending Committee. A notice of withdrawal of candidates once given shall be
irrevocable.

11. If the number of candidates whose nomination papers have been declared valid, does not exceed
the number of candidates to be elected, the Returning officer shall announce the names of all such
candidates and declare them to have been duly elected to the Town Vending Committee after the
closing hour of the day of withdrawal of candidatures fixed under clause 10 above. If the number
of candidates whose nominations are valid exceeds the number to be elected, the Returning Officer
shall arrange for conducting a poll on the date fixed for the purpose. The names of the contesting
candidates (arranged in English Alphabetical order) and the corresponding serial numbers
assigned to them that shall be released by the Returning Officer. The Returning Officer may
appoint one or more Polling Officers/Presiding Officers as may be necessary for conducting the
poll. Ballot paper to be used shall be prescribed by the Commissioner or Chairperson or
Chief Executive Officer of the Local Authority concerned

12. The Commissioner or Chairperson or Chief Executive Officer of Local Authority shall provide the
Returning Officer with ballot boxes, ballot papers copy of list of street vendors/voters and such
other articles as may be necessary for the conduct of elections. The ballot box shall be so
constructed that ballot papers can be inserted therein but cannot be taken out there from without
the boxes being unlocked. A candidate contesting the election may, by a letter to the Returning
Officer appoint an agent to represent him both where polling is held to identify the voters and to
watch the recording of votes. Such letter shall contain the consent in writing of the agent concerned
in Form-2 annexed to this Schedule.

13. Canvassing for votes be prohibited 48 hours before the time scheduled for end of poll.

14. Immediately before the commencement of the poll, the Returning Officer shall show the empty
ballot box to such persons as may be present at the time and shall then lock it up and fix his seal.
The candidate or his agent may also affix his own seal, if he so desires.

15. Every street vendor/voter who desires to exercise his right to vote shall be supplied with a ballot
paper containing the names of contesting candidates arranged in the English Alphabetical order
either printed, type written or cyclostyled, according to convenience, in Hindi and English along
with the serial assigned to them. The ballot paper shall also bear the seal of the Town Vending
Committee and also the initials of the returning officer, and further contain a column, for the voter
to inscribe a mark [x] against the names of persons to whom he wants to vote.

16. Each polling station and where there is more than one polling booth at a station, each such booth
shall contain a separate compartment in which the street vendors/voters can record their votes in
secrecy.

17. No ballot paper shall be issued to a street vendor/voter unless the polling officer is satisfied that the
street vendor/voter concerned is the same person as noted in the list furnished to him. On receipt of
such ballot paper the street vendor/voter shall proceed to the polling compartment set apart for the
purpose and indicate the person or persons in whose favour he exercises his vote by inscribing a
mark [x] against the names of the candidate or candidates, as the case may be, and put the ballot
paper in the ballot box kept for the purpose with utmost secrecy. If owing to blindness or other
physical infirmity or illiteracy, the street vendor/voter is unable to inscribe the mark on the ballot
paper, the polling officer and where no such polling officer is appointed, the Returning Officer
shall ascertain from him the candidate or candidates in whose favour he desired to vote, inscribe
the mark [x] on his behalf and put the ballot paper in the ballot box.

18. If at any stage of the polling, the proceedings are interrupted or obstructed by any riot or affray or
if at such elections, it is not possible to take the poll for any sufficient cause, the Returning Officer
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19.

20.

shall have the power to stop the poling, recording his reasons for such action in the minute book of
the Town Vending Committee.

No street vendor/voter shall be admitted after the hours fixed for the poll but a voter, who enters
the premises where ballot papers are being issued before the close of the polling hour shall be
issued the ballot paper and allowed to vote.

The counting of votes shall take place immediately after close of the poll. If this is not possible, the
ballot box shall be sealed with the seal of the Returning Officer and the contesting candidates or
their agents, if they so desire, and deposit in a strong room and kept in safe custody of the
Returning Officer, the Returning Officer shall then announce the next day of counting. The votes
shall be counted by or under the supervision of the Returning officer. Each candidate and his
authorised agent shall have a right to be present at the time of counting. But absence of any
candidate or his agent at the time of counting shall not vitiate counting and announcement of
results by Returning officer. The number of votes secured by each candidate and the result of the
elections shall be announced by the Returning Officer as soon as the counting is over.

The Returning Officer shall give the certificate of election in the format to be prescribed by the

21.

Commissioner or Chairperson or Chief Executive Officer of the Local Authority concerned
to the winning candidates immediately after counting is over and result is declared. He will
also inform Commissioner or Chairperson or Chief Executive Officer of the Local Authority
concerned of the result.

The result of the elections shall also be recorded in the minute book of the Town Vending
Committee and attested by Returning Officer and shall also be notified immediately on the notice
board of the Town Vending Committee.

In case of equality of votes, the Returning Officer shall declare the election result by tossing coin.

The ballot paper shall be rejected by the Returning Officer if —

(ii)
(i)
(iv)

it bears any mark by which the voter can be identified

it does not bear the seal of the Town Vending Committee or the initials of the returning
officer;

the mark indicating the vote thereon is placed in such a manner as to make it doubtful to
which candidate the vote has been cast;

is so damaged or mutilated that its identity as a genuine ballot paper cannot be established.

24.

25.

After the result of election has been announced, the result of the election and a report thereon shall
be communicated to the Local Authority as well as to the Government by the Returning Officer
within three days after the declaration of result.

After the declaration of the result of the election, the Returning Officer shall handover the ballot
paper and records relating to the elections of the members of the Town Vending Committee to the
Local Authority in a sealed cover. These shall safely be preserved by the Local Authority for the
period of six months from the date of elections or till such time a dispute regarding elections, if
any, filed is disposed of, whichever is later and shall thereafter be destroyed by the Local Authority
and a copy of the handing over and taking over record of elections shall be sent to the Government
as well as Local Authority by the Returning Officer alongwith his report.

[See rule 14]

Form- 1

Nomination form for Election of Members of Town Vending Committee

To

The Commissioner/Chairperson/ CEO
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Sir,

L ,wife/ son/ daughter of
Shri....oooiiiiiiiii , street vendor vending in the area of jurisdiction of the Town
Vending Committee, (Registration/ Certificate of Vending No...................... ) hereby propose
the name of Shri/Smt/Ms..............c..coe.e wife/son/daughter of Shri........................... and a
street vendor of the said Town Vending Committee (Registration/Certificate of Vending
NOootiiiiiiiiee, ) as a candidate for the post of Member of the said Committee for the election

Vending Committee, hereby second the above proposal.
Name and Signature of the Seconder.

Registration/Certificate of Vending No.................c.ooine.

DECLARATION BY THE CANDIDATE

Lo ,wife/ son/ daughter of Shri .................coiiii,
Registration/ Certificate of Vending No..................... Of il Town vending
committee, hereby agree to my nomination for the election as Member of the ........................
Town vending committee.

I further declare that-
(i) I'am not an employee of the said Town Vending Committee-,
(ii) I am eligible to vote-,

(iii) I do not incur any disqualification for election as Member of the said Town Vending
Committee under the provisions of the Street Vendors (Protection of Livelihood and
Regulation of Street Vending) Act, 2014 (7 of 2014) and the Delhi Street Vendors
(Protection of Livelihood and Regulation of Street Vending) Rules, 2017 made there under.

Name and Signature of the Candidate.

Registration/Certificate of Vending No.................cooinenen.

Signature of the Returning Officer .....................

Seal
ACKNOWLEDGEMENT
Received the nomination form of ....................... presented by Shri/Smt./Ms .............. candidate /
proposer/seconder for election at ....... am./p.m.on.........
Signature of the Returning Officer ..............
Seal
[See rule 14]
Form-2
[Clause 12 of Schedule ]
] s son/wife /daughter of
Shri....ooooiiiiii , street vendor vending in the area of jurisdiction of the Town

Vending Committee, (Registration/Certificate of Vending No...................... ) contesting for
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election of Member of the said Committee, hereby nominate the following person as my election
agent/counting agent in the election of Members of the said Town Vending Committee to be held on
............................ (specify the date):-

Name and Signature of the Candidate
Registration/Certificate of Vending No....................c.oeee

am willing to be the election agent/account agent.

Name and Signature of the Agent

FORM ‘A’
[See rule 7]

Application to the Grievance Redressal and Dispute Resolution Committee for the Redressal
of Grievance or Resolution of Dispute of Street Vendors

01 Name and address of the applicant
02 Registration number/ case number/ ID
number
03 Place of vending — (give full details
of location, zone, ward, etc.)
04 Nature of vending (Tick the
appropriate) —
a) stationar
@ y @
(b) mobile
(b)
(c) any other category (if other, please
specify the category) ©
05 Date of issue of certificate of vending
(attach a copy of certificate of
vending, if issued)
06 Grounds of redressal of grievance or
resolution of dispute (give full details
and attach more pages, if required)
Signature of applicant
DECLARATION
I, , the applicant, do hereby solemnly declare that what is stated above is
true to the best of my information and belief.
Place:
Date:

Signature of applicant

Note.— Please attach all the relevant documents along with the application.
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FORM ‘B’
[See rule 9]

Appeal to the Local Authority against the decision of the Grievance Redressal and Dispute
Resolution Committee

1 Name and address of the
applicant
2 Registration number/ case
number/ ID number
3 Place of vending —
(Give full details of
location, zone, ward, etc.)
4 Nature of vending (Tick
the appropriate) —
a) stationar
(@ y @
(b) mobile
(c) any other category (if (b)
other, please specify the
category) (©)
5 Decision of the
Committee
(attach the copy of the
decision of the Dispute
Redressal Committee,
giving-
(a) the number of the
decision; and
(b) the date of the
decision.)
6 Grounds of appeal (give
full details and attach
more pages, if required)
Signature of applicant
DECLARATION
I, , the applicant, do hereby solemnly declare that what is stated above is

true to the best of my information and belief.
Place:

Date:

Signature of applicant

Note.— Please attach all the relevant documents along with the appeal.
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FORM ‘C’

[See rule 10]
Appeal to the Local Authority against the decision of the Town Vending Committee

01 Name and address of the applicant

02 Registration number/case number/ID
number

03 Place of vending —

(give full details of location, zone,
ward, etc.)

04 Nature of vending (Tick the
appropriate) —

ppropriate) (a)
(a) stationary
(b) mobile (b)
(c) any other category (if other, please | (C)
specify the category)

05. Date of issue of certificate of vending
(attach a copy of certificate of
vending, if issued)

06. Nature of order appealed against (Tick
the appropriate) —

ppropriate) (a)

a) Issuance of certificate of
vending;

b) Cancellation of certificate of (b)
vending; or

¢) Suspension of certificate of | (C)
vending;

07. Grounds of appeal (give full details
and attach more pages, if required)

Signature of applicant

DECLARATION

L

Place:

Date:

Signature of applicant

Note: - Please attach all the relevant documents along with appeal.

, the applicant, do hereby solemnly declare that what is stated above is true to
the best of my information and belief.
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